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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

Date of order: 20.4.2018

Present: Hon’ble Dr. Nandita Chatterjee, Administrative Member

1.

Amit Sengupta,

Son of Late Amar Sengupta,
49, Hem Chandra Lane, |
Post Office — Bhadrakali, _ ;
Police Station — Uttarpara,
District — Hooghly,

Pin - 712232.

.. Applicant
Vs.

The Union of |nd|a%$if
Service throS“k h it Secretary, i’“@\.
Ministry oF Laboﬁ?ﬁ& mbyment -9 a&
Governﬁentﬁfﬁndla QS? ahﬁ"‘Shakti’ Bhawan
Rafi Marg, New“. elhi ffﬁvoooi

«‘ f: ,w*‘ mﬁ‘
The Employees’?rcf Euﬁd Orgamzatlon

(Mlmstry of Laboﬁ g& :'hployment'% /
Governmeﬁ“ﬂofln i) x df
Semceftl‘i’“rough Central Prowc[é‘h*i Find Commissioner,
Bhawshya‘NldhlBI'i‘aW’an,m?m /A

ey P}M’E T
14-Bikaji* Cg{na PIa e
New Delhi - 110066
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The Regional Provident Fund Commissioner-l (HRM),
Employees’Provident Fund Organization,

Provident Fund Organization,

(Ministry of Labour & Employment,

Government of india),

Bhavishya Nidhi Bhawan,

14-Bikaji Cama Place,

New Delhi - 110066.

The Central Provident Fund Commissioner, :
Employees’Provident Fund Organization,
Provident Fund Organization,

(Ministry of Labour & Employment,
Government of India),

Bhavishya Nidhi Bhawan,

14-Bikaji Cama Place,

New Delhi - 110066,
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5. The Additional Central Provident Fund Commissioner-I,
Zonal Office Kolkata,
Employees’Provident Fund Organization,
West Bengal, Andaman & Nicobar Islands and
Sikkim, D.K. Block, Sector - I, Salt Lake City,
Kolkata — 700 091.

6.  The Regional Provident Fund Commissioner -,
Zonal Office Kolkata,
Employees’Provident Fund Organization,
West Bengal, Andaman & Nicobar Islands and
Sikkim, D.K. Block, Sector - Il, Salt Lake City,
Kolkata - 700 091.

7. The Regional Provident Fund Commissioner-l,
Regional Office Kolkata,
Employees’Provident Fund Organization,

D.K. Block, Sector-ll, Salt Lake city,
Kolkata - 700 091.

For the Applicant .

For the Respondents I
o . i
\©  ORBER

Per Dr. Nandita Chatté‘r'ee”kd ihistrative Me fb?ér.;«
Ld. Counsel for the app‘ﬁca{{f{%ﬂd”resp nde{/fs are both present. Ld.

Counsel for the respondents submits that an order dated 5.3.2018 had been

passed in an earlier O.A. bearing No. 350/00326/2018, which had directed as

~

follows:-

‘6. Accordingly the respondent No. 4 i.e. the Central Provident Fund
Commissioner, Ministry of Labour & Employment, Government of India,
Employees’ Provident Fund Organization, New Delhi is directed to consider
and dispose of the representation of the applicant dated 28.2.2018
(Annexure A7) as per the rules-and regulations in force by passing a well
reasoned order within a period of six weeks from the date of receipt of this
order, if such representation is still lying pending for consideration and
communicate the decision to the applicant forthwith. After such
consideration, if the decision of the respondents goes in favour of the
applicant, the consequential benefits may be given to the applicant within a
period of six weeks from the date of taking decision in the matter. Status
quo as on date, so far as continuance of the applicant is concerned, shall be
maintained till disposal of representation dated 28.2.2018 (Annexure A/7)
and communication of the decision to the applicant.”

ot
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2.  Ld. Counsel for the appli_cant submits that, although on the date of the
order i.e. 5.3.2018, the applicant concernedv was very much located at Salt Lake,
Kolkata and the respondent authorities were yet to dispose of the representation
with a reasoned and speaking order, the Regional Provident Fund Commissioner’
~ |, Zonal Office, Kolkata had passed a deputation order on 17.4.2018 posting
the applicant on deputation for a period of 90 days to Regional Office, Port Blair
on tour basis (annexed as ‘A-4" to ihe O.A).

3. Ld. Counsel for the respondents submits that the only reason that this
order was passed was that a vacancy had occurred in the Port Blair Office
subsequent to transfer of an employee to Regic;nal Office, Salt Lake and

accordingly to temporarily tide over the vacancy, the deputation order dated

17.4.2018 was issued.
4. It is noted that. thé’?Tnbun __ «.f’gasse g;aspecufc order and the
respondent authorities’ areJyet t_f c”b\p : h/rr@“ oﬁ;’der qiji\% Tribunal. Therefore,

5.3.2018 forthW|th.

5. With this direction, the O.A. is disposed of. No costs.

/s

ppp—t e

e

e
(Dr. Nandita Chatterjee)
Administrative Member
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